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To,
The Secretary,

Central Electricity Regulatory Commission,
3rd & 4th Floor, Chandralok Building,
36,Janpath, New Delhi - 110001

Comments on draft Central Electricity Regulatory Commission (Sharing of Inter-
State Transmission Charges and Losses) Regulations,2019

CERC Advertisement No. L-1,/250/2019/CERC, "Public Notice: Inviting
Comments, suggestions and/or objections in draft CERC Regulations pertaining to
Sharing of Inter-State Transmission Charges and Losses" dated 31't October 2019.

Dear Sir,

With regards to the aforementioned draft regulations on which the Hon'ble Comrnission has
invited comrnents, we wish to submit our observations/comments and objections/suggestions
as attached in Annexure-I:

oWe humbly request the Hon'ble Comrnission to far6ourably consider our conunents and
suggestions in the larger interests of the beneficiaries.

Yours T

K
(Au tative)

Venturcs Priv.rte L.r n-¡itccl)

- 110C)66

City [)h.rr,e V, (ìurur.;r.rrt'r l22OO9

Thanking you,



Annexure - 1

Tnble 1: Reneu Pouer's objections/suggestions on the Draft Central Etectricity Reguløtory Contnùssiott (Slaring of Inter-

State Transmission Clarges nnd Losses) Regulations,2019

provision of Draft Regulation Proposed Suggestion for Revision by lustification/Rationale
Renew Power

Reg. No.

2.L(n) n) 'regionnl nodt' nßmts n inict-tiott ttode or

n drmpnl node rulúclt is directlt¡ uttder

ctnttrttl aren of Regiottnl Lottd tli1tntclr

Cantre.

5.Corrrponetús and sharing of National
Componenf (NC)

(l) Nntionnl Cttntportttrt slmll bc tlrc

sum of follotuing cttnt¡trtnants:

(a) NntionnlConrponant-llent'tpitblc

L,trergt¡ (NC-RE);nnd

(b) NntionnlConr¡trttrtttt-Hyl)L(r\C-
HVL)C)

5.1

Definition of "Bulk Consumer" or

"Bulk Customer" may be sPecified.

n) 'regional node' means an injection

node or a clrarn'al node r.r'hich is directlv

under control area of Regional Loacl

clispatch Cenl¡e.

o Definition f)'Designated ISTS Customer'

or'DIC' refers to the term Bulk Consumer.

It is also used in the Regulations at several

places. The same may be defined in the

section definition to avoid any ambiguity

in future.

. Proposed to revise as suggested

To provide transparency in the information

availability and avoid asymmetry in the

information, the CTU shall provide the

following details on its website:

. As the Draft Regulations proposes to

consider the National comPonent -
Renewable EnergY (NC-RE) for

computation of Transmission Charges, the



Reg. No. Provision of Draft Regulation

5.2 (2) Nntíonnl Cttnr¡ttnrcnt-Renuttable

Encrgy shøll cottr¡trise ttf h ntrstnissittrt

ch nr ge s for tr an u ni s si rttt st ¡ s t c t r t s du' cl o pe d

Jitr renetunble encrgl¡ ¡n'oicL:ts tts identifed

In¡ tlrc Central Tratnntissitnr Lltilitry'

(1)7'ransnissiort cltnrges fir tlrc Nntiottnl

Cttttrpturcnt slnll be slnrcd bt¡ tlrc tlrmuec

DICs in tlrc rntio of tlrcír quartuttt of Lortg

tcnrt Acccss plus Metliuttt Tcrm Opcn

Acc¿ss.

Proposed Suggestion for Revision by
Renew Power

5.4

ttre transmission systems to be developed

f ustif ication ftationale

for RE under CTU planning.

Follou'ing proviso shall be aciclecl

Proaided thøt, The CTll shsll uploød the

details of LTOA ønd MTOA for the base year

npproued by CTU for ISTS on its Website

ruhiclt uill be considered for transnússion

charges.

Tlæ details of LTOA ønd MTOA slnll be

updnted on quarterly bnsis

In addition, CTU shouid provide break up

of Assets Base and corresponding ARR

components as on Base Year (FY2018-19)

for public consultation

In case the component-wise break up is not

readily available, the principles for

allocation of cost/Assets base should be

clearlv defined.

To provide transparency in the information

availability and avoid asymmetry in the

information, the CTU shall provide the

detaiis of information used for

computation of charges on its weå site:

\\/.\ '- ___-'
'--_! -,-'



Reg. No.

11.1(b)

Provision of Draft Regulation

(a) No trnnsnission clnrges mtd lossas

for tlrc use of ISTS slnll be ¡tayahle for tfu

capncity ofthe gcnerntion projectsbnsed on

solar or utind resttut'ces for n pariod of 25

yenrs f'om tlrc tlnte ttf comntcrcinl operatiotr

of tlrc stLch generntiort projects if tley fúfll
tl rc foll ott in g c o t r di ti ott s :

(i) Such ganerntittn cnpnt:ity Ins heetr

mpnrdetl tfuough t-ctrnpetitit'e bidding; mrd

(ii) Suclt gt'nt'rtttiort cn¡tncity lns h((tt

de clsre d untÌe r c on t rne rc i nl o¡te rnti ctrt

beftt,een 7.7.2017 nnd 12.2.2078 ftir solnr

bnscd rest¡ttt'L'es ()r ltettpeett 30.9.201b

t11112.2.2018 for u'intl bnscd rasout'ccs; ttnil

Prnuer Purchnsc Agreenrcnt(s) lntte htte'rt

execute d for sale rtf pott'er front xclt
generntion cn¡tntitr¡ tt¡ tlrc f)istributiott

Conrytnties for cott7tlinnca of thcir'

rc n et p nblc p u r ch nsc ttbl i gn ti ott

Proposed Suggestion for Revision by
Renew Power

(c) No transnissitm chnrges nnd losses

for tlrc use of ISTS slmll he ¡tnyable for tle

capacity of the generntittn projectsbnsed on

solnr or rcind resout'ces for n perittd of 25

ycars f'om the date of ctnunercinl operatiott

of tlrc xLch generntiort proiccts if tlrcy fulfll
the follotuin g conditiort s :

11.1(c)

(i)

Sttch gertcrntittn cn¡tncitr¡ Ims heen declnred

t t n der c ctt t tn rc rci nl o¡teru ti rt tt be ttueett

'1.7.2017 nnd 72.2.2078 for solnr bnsetl

re sol n'cas ot' beft ucen 30.9.201 6 tilll2.2.2A1 B

for utind bnsed resout'ces; nnd Poruer

Pttrchase Agreenent(s) ltot'e been executed

for snle of Ttotoer fi'ttm suclt gerrerntiL'trt

cttpncih¡@for
cttntplinnt'e of tlrcir renett'nblc prrclnse

ol,ligntiott

(d) No tunnsnissirtn clnrges nttd losses

slmll be pnt¡ahle for the genertttiur ¡troiects

bnsetl

(d) No trnns¡rtissittn clnrgts nntl losscs

slmll be pnynble for tlrc gerrcrntitttr ¡trojat-ts

bnsad

|ustification /tationale

The majority of RE rich states like Tarnil

Nadu are already fulfilling the RPO Targets

and the SERCs are not willing to increase

the RPO targets further to hamess the

balance RE potential in these states.

In such case the RE development thorough

third party sale and captive consumption

need to be promoted.

Considering the targets under National

Solar Mission, the Commission should not

discriminate the RE generators developed

under competitive bidding or developed

under Regulatory FiT regime, i.e. Section 62

of the 84,2003 and also should not limit the

procurement of RE upto RPO by Discom.

The majority of RE rich states like Tamil

Nadu are already fulfilling the RPO Targets

and the SERCs ar-e- no-! willing to increase
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on solnr or u,intl resources for the use of
ISTS, for n period of 25 yenrs f'om tltc dota

of conmtercinl operntiott of such gene rntiort

projects if tlrcy fiilfll tlrc folloruing
conditiotts:

(i) Sudr generntion cnpncity ltns het'tt

m u nr de d tl rott gh con tpeti titt e b i dd i n g

process in nccortlsnce uith tlrc grridelirtt:s

issued br¡ tlrc Cantrnl Goztenuuent; mrtl

(iÐ StLdt generation capacity ltns beett

dt'clnrctl tt ttder rcilunercinl o7t'rnliott

beftt ee n 1 3.2.201 I an d37.3.2022 ; nn d

Pltuer Purchase Agreenrctú(s) lutrc bactr

exemted fot' snle of utclt generntirttr

cnpncity to nll cntities includittg

Distributitlr Con ryani e s fttr com ¡tli ntr c t' of

tl teir re n eut nbla purclut se obli gati ot r s

Proposed Suggestion for Revision by
Renew Power

on solnr or ruind resources for tlæ use o.

ISTS, for a period of 25 yenrs fron tlte dnte of

conmrcrcinl operntion of such generatiort

projects if they ftLlfll the follotuirtg
conditions:

(Ð

M
(iÐ Such generntion cnpacity lns beett

decla re d w t de r t r¡n t n rc r ci nl o ¡ter nti on be ft r' e a n

13.2.2018 ant131.372.2022 or the extend

SCOD as per tlrc ¡trouisittrts of conryetitit'c

guidelines; nnd Prnuer Purclnse

Agreernent(s) lmue hcen exeatted for sale of

sut-h generation cn¡tncity to all entities

in cluding D i strih úi o tt Conrynnies for
cont¡tlionce of tlrcir renuttnble purclnse

ohligatiorts

11. (4) (4)l\Tterc COD of n genarnting sttttiott ttr

unit(s) tlrcreof is dclnycrl ntttl tlte

Ass<tt^inted
' frntsnissitnr Stlstem lns nclút't,¿tl C() t),

f ustif ication fltationale

the RPO targets further to hamess the

balance RE potential in these states.

In such case the RE development thorough

third party sale and captive consumption

need to be promoted.

Considering the targets under National

Solar Mission, the Commission should not

discriminate the RE generators developed

under competitive bidding or developed

under Regulatory FiT regime, i.e. Section 62

of the F,A,2003 and also should not limit the

procurement of RE upto RPO by Discom.

Further GoI vide its notification no.

23/1.2/2076-R&R dated 06th Novemt'er

2019 has extended the deadline for

applicability of ISTS charge and losses

waiver for wind and solar based project

from 31..03 .2022 to 3L-12.2022. Same should

be adoþted under these regulations. there is

fair possibility

GoI vide its notification no. 23/12/2016-

R&R dated 06th November 2079 has

extended the deadline for applicability of

(4)Where COD of a generating statiou or

unit(s) thereof is clelaved ancì tl'rt:

Associatecl Transmission System has

achieved COD, n'hich is not earlier tharr ISTS charge and lo iver for wind and
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tulticlt is not enrlier than its SCOD, tlrc

genernting stntiott slnll pny Ycnrh¡

Trnnsnissiorr Clnrges for the Associnted

Trnnstt tission System correspondi n g to

cnpncity of generating station or unit(s)

tlrcreof ruhich lmt¡e not achieued COD

Prot,idad thnt such trnnsntissitttt dutrges

slnll not be considered mder Regtlntiotts 5

to 8 of tlrcse Regulntions.

Proposed Suggestion for Revision by
Renew Power

Yearlv Transmission Charges for the

Associateci Transmission System

corresponcling to capacity of generating .
station or unit(s) thereof which have not

achievecl COD

Proviclecl that such transmission charges

shall not be considered under Regulations

5 to B of these Regulations.

Provided fwther that. the above

D, the generating station shall pay

provisions are not aPPlicable to the cases

ecified under Re

Regulations, where awarded through

competitive bidding process in
accordance with the guidelines issued

bv the Central Government. Under all
such scenario the yearly transmission

charges for the associated transmission

svstem corresponding will be

|ustif ication [{ationale

solar based project from 31.03.2022 to

31,.12.2022. Same should be adopted under

these regulations.

The provision of Regulation 11 (1) (.)
specifies that no transmission charges and

losses shall be payable for the generation

projects based on solar or wind resources

for the use of ISTS, for a period of 25 years

from the date of commercial operation of

such generation projects subjected to the

conditions as specified by GOI subject to

the conditions specified in the Regulations.

As the waiver of transmission charges and

losses is applicable to all wind and solar

based pro;'ects for a period of 25 years

subjected to achievement of COD on or

before 37.12.2019. There is a fair possibility

that the project time lines are not met due

to reasons beyond reasonable control of

developers tantamounting of force majeure

event. Under such a scenario levy of any

penalty andf or transrnission charges will
pose a lot of financial burden on the

developer turning the project in a non-

performing assets. It is requested to add

lation 11(1) of these

considered under regulations 5 to 8 of
these Regulations.

suggested provision to 11(4).
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11 (s) (5)lMrcra Long Term Access fo 1-S f-S is

grmttcd to n genernthg stntiort on existing

tttnrgitts tuttl COf) ttf tlrc garrertttitrg stntiotr

or rnit(s) thcreof is delat¡eil, tlu: getn'rnting

sttttit¡n slnll pûy trnttstttissit¡tr clurrges

@10% of trmranission clnrge fir tlrc Stnte

tplrcre it is locsted for tlte qunrrtrttrt rtf ttclr
Lortg Ttnn Access.

Prouidad tlmt the nntt¡ttttt rt't-t'i¡'ed ott

nt-cotutt ttf pnynrcnts itt tlu' nttttttlt tottnrtls

sttt-lt LttrtgTenn Access shnll bc rtittil.'ttrst'd

to tln' DICs irt pro¡tttrtiotr ttt tlrcir slmras

tntdcr tlrc First BilI fu tlrc fttllott'ittg rttotrth.

Proposed Suggestion for Revision by
Renew Power

(5)ú\Trcre Lttrtg Temt Access ttr /STS is

granted to n genernting statiort ttn cxistíttg

nmrgirts nnd COD of tlrc generntitrg stntion or

unit(s) thereof is tlelnyed, tlrc gerrcratitrg

stntiott slrnll ¡tnt¡ tt'ttttsrttission clmrges @10%

of traustrtission chnrge for tlrc Stnte rulrcre it

is located fttr tlrc qunnttmr of urclt Lttng Tcnrt

At:ce ss.

Prouitlatl tlmt tlrc rntutttttt receit'ed ott nccottttt

of ¡tttynrcnts in tlrc nutnth torunrds xtclr Lottg

Tenn Actcss slnll ba reinfuursed to tlw DlCs

itt proportirtn to tlrcir slmres under tlrc First

Bill in tfu ,folloipittg tuttntlt

f ustif ication /tationale

As far as seriousness of a wind and solar

based generator is concerned, they are

already bound to complete the project

within a specified time period as specified

in the competitive bidding guidelines as

issued by GOI. In case of an extraordinary

delays there is provision for termination of

PPA, this will ensure that none of the

developer squats the LTA for urueasonable

period.

The provision of Regulation 11 (f) (c)

specifies that no transmission charges and

losses shall be payable for the generation

projects based on solar or wind resources

for the use of ISTS, for a period of 25 years

from the date of commercial operation of

such generation projects upto 31,.3.2022

subject to the conditions specified in the

Regulations.

It requested to clarify that, the provision of

Regulation 11(5) is not applicable to the

cases specified under Regulation 11 (1) of

these Regulations as the waiver of

lransmission charges are provided for

t(l)r
in,l l.

/,' '.---., ,/
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Prtntiderl tlnt stclt Long Term Access slmll

he exchñetl fo, ctlntputntiort mder

Regulntiorts 5 to B of tlrcse regulatiorts

16

Proposed Suggestion for Revision by
Renew Power

L¿tter of Credit

(1)Nof Intcr than 1 (tnc) ttu'¡tttlt ¡tt'ior to tlrc

tlntc of operntittnnlizntitttt of Lmg 'femt

Acccss or Mediutn 7¿7'¡¡¡ ()pL'n Acccss, as

tlrc cnse nny he, ench DIC slnll, tltouglt a

scheùilctl bnnk, opett ntt itrattot-nblc,

tutct'tntlitiottnl ntttl reurtluing I tttt'r o,f Credit

()r iltV otlrcr ncceptnbla pnt¡nn:rtt sanrritr¡

nt¿cltnism in fmawr ttf tlrc Ct:tttrcl

'l'rntsnissitm Utility, to ltt tnttd¿ oyttrntit'e

fronr tt dnte ¡trior to tha [)ttc I)nte of its First

Bill tmd sltnll bc reneucd nnrrttnllr,¡

Prouitletl tlnt suclt LongTemt Access slnllbe

exchñetl for contprrtntion under RegLlations 5

to 8 of tlrcse regulntiotts

Provided further that, the above

provisions are not aPPlicable to the cases

competitive bidding Process in
accordance with the Suidelines issued

bv the Central Government.

Letter of Credit

(l)Not later than 1 (one) month prior to

tl-re clate of operationalization of Long

Term Access or Medium Term OPen

Access, as the case may be, each DIC shall,

through a scheduled bank, oPen an

irrerrocalrle, unconditional and revolving

Letter of Credit or anv other acceptalrie

pavmerÌt securih'mechanism in favour tlf

the Centlal

Transnrission Utiliqv, to be tnaclt:

operative frotn a date prior to tl-re Due

f ustif ication [{ational e

comrnissioned on or before 3'l'.3.2022.

and solar projects to be

Renew power request to clarify that the

provision of LC shall not be applicable to

special cases specified under Regulation

11(1) of these Regulations as these cases

provides waiver of transmission charges

to wind and solar generators subject to

provisions of the Regulation-

lß1 --=-_ ì(r.Lif' le-\*\. /'r\,/i
\ \---l /\,/
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18.4 @)Aftcr tlrc expin¡ of 60 (sixty) dnys f'ont
the dntc of isarc of notice, unless the

t-ircuntstances gitirtg rise to suclt nt¡tice ns

nrcntitnrcd in clnuse (1) of t|ûs ragulntiott

sltnll lnt,e censed to erist or lnt'c beett

rctncdied, tlrc ronccrnt'd DIC slmll cense to

I',e n DIC undar tlrcsa [?'cgtúrttiotts nnd t]e

Ccntrnl Trnnsnissit'tn Utility slutll issttc tt

l-erninntion Notite of 30 (tltirtV) dm¡s to

tlis effect ruith n Lolty to tlu' Cottttttissittrt

nnLl tlrc Inrylenrcntirtg Agertct¡.

Prtn,idad that in cnsa of tcnttinntiott as I)lC
of nn entity tnt ncct¡ttttt tt.f DIC's (ttL'tlt of
defnult, tlrc Long Tcrrn Access or N\etlùtnt
'fcrnt ()¡tan Access or botlt o-f sttclr antitt¡

sltttll ltc rnncelled. Sut-h t'nncdlntiott slnll

bL' trentetl ns relinquislttttL'ttt ttf Lottg'l-ertrt

¡lc¿ r'-ç-ç or Mcdiunt I'cmt ()Pett ,4t'ti'.çs i¡¡

tt'rnrs of Ccntrnl L,lactrit'ih¡ I?.cg tlntttn¡

Proposed Suggestion for Revision by
Renew Power

Date of its First Bill and shall be renewed

annuallv.

Provided that. the provision of Letter of
Credit shall not be aPPlicable to the

cases specified in the Regulations L1(1)

of these Regulations.

Justif ication /Rationale

Renew power requests to direct the

CTU to formulate the procedure
through which generator can ask for
relinquishment charges in advance on

payment of fees. This will enable

generators to take informed decision-

The Stakeholders shall be given
opportunity to offer the comments

while formulating such procedure by
CTU"
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Comnússiotr (Grnnt of Connectiz¡iU, LottS-

temt Access and Mediutn-term OPen

Access in inter-State Trnnsmission sntl

relnted matters) Regulations,2009 nnd tIrc

said entity slnll pat¡ tlrc relinquislmrcnt

clnrges nccordingly

2i.Protcedutres to be frønretl unclet' thcse

Reguløtions

(1) lnrylenrcnting Agency slmll notiJt¡

detniletl procedures nnd fomnts for
collectiotr o,f

generatiort mtd denmnd dntn f'tttr t:ndt

DlC, tlntn pertnining to tlrc lJnsic ¡,'¡i1:1rr-k

nnil for calotlstit¡tt of trmtsntissitnt clmrgcs

tuitltin 90 (nineh¡) dnys of tlrc ntttifcntiotr

of thesc Regulntittns nnd post it t'¡tt its

rucbsite

Act'ottnting

(7 )l r rt¡tlan rctúin g Agen cy sÌ nll n ot i.fi¡ to tnl

trnnstrissit¡n t-lutrgcs pnynl,le by tlv I)lCs

for tlrc Billing nu'ntth in tL'rrtts oi l?s. per

MIV fir ent'lt Stnt¿ by dit'i,iittg lotnl

trunsnûssit¡tr cltnrges pntlnbk by tlrc Stnte by

20.1.

Proposed Suggestion for Revision by
Renew Power

12

justif ication [{ationale

Accounhng

(1)Implementing Agency shall notifv totaI

transmission charges pavable b-v the DICs

for the Billíng motrth in terms of Rs' per

N,fW for each state bv dividing btal
transmission charges pa1'able bv the Statt:

rr," i."i"i"io"' 'itt be given

opportunity to offer comments on the

Draft Procedure to be formulated by

Implementation AgencY.

The capacity utilization factor for a typical

wind, solar or its Hybrid system fall in
range of 25o/o to 40o/o on an arrnual basis'

Such generation projects operates at it rated

capacity for a very short duration of time'

Blocking the transmission corridor based

on name-Plate caPa te the
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rts quanttutr

Medùtm T'enn

of Long Ternt Acct:ss

Opeu Access.

Additional A.t.titinnal provision

Proposed Suggestion for Revision by
Renew Power

by its quantum o

Meclium Term Open Access.

Provided that caPacity for wind and

solar generators including its hybrid
systems with/without co-located and./or

de-located battery storage will be

considered after aPPlying CaPacity

Utilization Factor calculated based upon

the data for the last FY.

Additional proviso shall be added afte¡

Resulation 11(1) (c)
.............H

Provided that. the Provision of

Regulations 11,(11 (a) to (c) shall be also

applicable to generating station

integ¡ated with battery storage

technologies either co-located and/or

de-located with wind' solar and./or its

hybrid projects.

Long Term Access ancl transmission charge to 2.5 time to 4 time

f ustif ication /ltationale

which will be ultimately uploaded to

power procurement cost. Based on this fact

we suggest to apply a capacity factor while

calculating the transmission charges for

such projects.

The balance capacity so created may be

used for real-time and ancillary market

based on payment of certain charges

The Draft Regulation 11(1) specifies the

special cases for waiver of sharing of

transmission charges for wind and solar

generation subject to provisions of the

Regulations.

Renew power ProPoses to extend the

applicability of the Regulations 11(1) of

these Regulations to Wind and Solar hybrid

generation projects including battery

storage,

The Report of the Task Force for review of

framework for Point of Connection (PoC)

charges, ïecoûunends the waiver of sharing

of Inter-State transmission charges to Wind

and Solar generation in order to achieve the

Targets of175 GW bY 2022.
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Renew Power

IRenew Power is of the view that, Wind

Justif ication /tationale

Solar hybrid projects with battery storage

will be developed in future in the interest of

grid stability. Such projects needs to be

encouraged by providing the similar

benefits.


